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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABD. 

Allahabd this the 25th day o f August of 2000. 

Coram:.&. 

Hon'ble Mr . Justice R. R. K. Trivedi, v.c. 

Hon'ble .1r . s. Biswas , Membe r (A). 

Orgina l Application No . 440 of 1995. 

Gyan Singh, aged about 47 years , 

S/o Sri Nawab Singh. R/o Nagla Bh Jor 

P.O. Ma lwan, Distt. Etah . 

••••••••••••Applicant. 

Counse l for the appl i cantJ- Sri R.c. Sinha . 

V E R S U S -------
1. Union of India through d irector Genera l 

Department of Post , New Delhi . 

2 . Supe rintende nt , Post Of f ice , Etah. 

3. Sub Divis ional Inspec t or, 

~ost Offices ( East), Etah . 

4. Sri Brahama Nand, 5/o Sri Devi Singh 

Vill. & Post Malwan, Distt . Etah . 

' 

' 

•••••••••• Respondents. 

Counse l for t he r esPondents:- Km. Sadhna Sriva s tava. 
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0 R D E R ( oral) - - - - -
(By Hon'ble Mr. Justice R.R.K. Trivedi, V.C.) 

This applica tion under section 19 of Administrative 

Tribunals Act 1985 has b een filed challanging the 

orde r dated 31.12. 94 by which respondent No .4 has 

been appointed as E .D.D.A. in the Post Office 

Malawan, Distt. Etah. 

2. The clai1n of the applicant is based on his 
D 

work as E . D.D.Afor which he was engled in 1965. on 

01 May 1970 applicant wa s transferred to Sonhar as 
~ 

E.D.R. on his own request. Ultimate ly applicant had~ 

submitte d his unconditional r esignation on 05.06.71 

which wa s accept ed . He ceased from the empl oyme nt of 

of the department. 

3. It appea rs that Sri Devi Singh, E .D.D.A. 

Malawan was put of£ f r om duty1 as desciplinary 

proceedings we r e pending again s t him) by or der dat ed 

21. 03. 94. As a ti ne gap arrancJrnent applicant was 

a sk ed t o look afte r the "V1ork in Post Office.Malawan 
~ 

\ ..-. 
r espondent s requisitm~ as E .D.D.A. Subsequently the 

the names on 18.07.94 fro TI the Employme nt Exchange 
<' iii 

and appoiniric\the r espondent No. 4 as E .D.D.A by the 

impugned order dated 31.12.94. on the ba s is of his 

work fro11 21. 03. 94 to 21.12. 94 i. e . nine 1nonths the 

applicant ha s now claimed r elief before this Tribuna l. 

4. Learned counsel for the applicant has 

submitted that petitioner was e ngaged as provisionly 
..,._ ..a ft er "' 

and h e can be removed f rom th~tpostlregular 

a ppointment. The appointme nt of r esponde nt No.4 

was a lso provis iona l. We have c on side r ed thi s 

sub ni s s ion o f t he applicant. Howe ve r, in t he fac t s 

a nd c ircumstance s of the case in our opinion he is 
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not entitl ed for r elief . He resigned from the post 

in 1971 a nd cea se d from the employme nt of the 
-o-.P~~M.. 

department. In 1994~1\~12 'e was given work ·only 

as a matter of time gap a rra ngement . The department 

""" ~ :"'-.J+. "- ~ requesi..__...,,,tnc names from the Employment Exchange ~ 
~ ~ 

on the basis of n2p;"C"O::ji aa r e s pondent No.4 was 
0 

...>.... ..,. 
selected only as a provisiona l arrangement~~ut the 
~ . 

name,Lwere 

applica nt 

as he has 

aske d from the ~~ployment Excha nge . The 
I \}.. 

~\MW-"\-~~~ 
can not have a ny ob jection~f<>F ~h@ *"'Pl';Jyn&j.t 

no right t o post. The application is 
II 

deviod lof merits and is accordingly rejected. 

s . No order as to co s ts . 

/Anand/ 

s ~Ge.._· ...___, 

Member(A) 
l 

Vice-Chairman. ·f 
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